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CEN TRAL aOMINISTRATIVE TRIBUN AL P RINCIP AL BENCH

- 0.n.No,2242/%8

New Delhi: this the 12th of March,1993,
HON 'BL E- M1 R, Se Re 401 GE, VICE CHAI AM aN (a)

suresh Kunar Gupta , -
¢/o shri Reghubir Singh Tupta,
ov.Chief Electrical Bgineer,

No rthem Railuay;
Day abasti, Delhi.

R/lo 67,Pocket a~4,
Konark martments, Kalkaji fxtensiony

New Delhi. eeees ppplicant,
(By adwcate: Shri V.p.Kohli)

Versus
Union of India, through

1, The Secretary,
Reil way Board,

Rail Bhawvan,
New Delbhi,

2. The General Manager,
Northem Railuay, Hgrs. office,
Baroda House,
New Del hi ee.s REspondentse

(By adwcate: shri R.P, Agarwal )

_pRrorR (ORaL )

HON '8LE MR, S, R, ADIGE, VICE CHAI R aN (4)

fpplicant impugns respondents' order
dated 28.10.98 transferring him from Northem

Railway, New Delhi to East Central Rsilway, Hajipur.

2 I have heard applicant's counsel Shri U.P,

Kohli and respondents' counsel sShri R.P,agarwal,

3 fpplicant's . edunsel &tates that zpplicant

has been transferred 13 times during the last 10 years,




teny

T2

the last impugned transfer being from N

)

gw Blhi to

Hajipur under East Central Railwuaye In this connection
he has stated that he had earlier beegn transferred
to Patiala vide order dated 7.10+8 (annexure =a3),

but upon his rep resentation against the said impugned

transfer, he has nou been transferred from New Delhi

to Hajipure

4, It appears that the swplicant has not recei ved
any reply to his representation dated 16,10, 98
(mnexure-ad), wherein he has listed the number

of transfers 'he has been subjected to since July,199,
puring hearing applicat's counsel Shri Kohli has
stated that applicant wuld prefer to live in Delbhi

as his wife is employed here, but if he has to be
transferred, the transfer may be to patiala , and

not to Hajipure

Se This 04 is disgposed of with a direction to
respondents to omnsider applicant's representation
doted 16,710,988 and pass a detailed, speraking and

oy
reasoned orger within 2 'woets f rom the date of receipt
of 2 mpy of this order. Till the aforesaid directions
are mmp}ied with , respondents shall not compel the
applicant to proceed to Hajipur vide order dated
28.10.98, Shri Aagarwasl states that applicant has
al ready been relisved vide order dated 2.11.98, but

this is denied by shri Kohli. Be that as it may,

respondents shall act in accordance with the girections |
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( 5eRennIdE )
VICE cHaIsnaN (a).

given zboves No costs,
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